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mentioned in para 3 of the MA No,170/2000 that &

A
A
they have been pranoted on adhoc basis. In view of\_ the

o)\
applicants have already joined in the posts “i\ A

fact that the admitted position between parties

tha t the applicants have been promoted in order dated
15.12,1999 whereas their juniors have been given
adhoc promotion from 14,10,1999, this Original
Application is disposed of with a direction to the
respondents that the applicants should be given

adhoc promotion  to the post of SDE w. e. £, 14,10,1999,

wi th the above observations and

directions, the Original Application as well as

s

MAs are disposed of.,No Costs,
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